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A BEFORE THE CENTRAL ADMINISTRATIVE TRIBJ\!AL
« ' BANGALORE BENCH : BANGALORE
DATED THIS THE SECOND DAY OF APRIL 1993
Present :

Hon'ble Mr. Justice P.K. Shyamsundar ees Vice-Chairman
. Hon'ble Shri V. Ramakrishnan ... Meaber {a)

- ... APPLICATION NO.655/1991

-Samt. Kanika Mary,

¥ Wife of late I. George,
Safaiwala [PMT'] TTW/990,
residing at {0ld No.17]},
New No.49, Satyanarayana Temple Street, :
" Ulsoor, Bangalore-8. ..« Applicant
(Shri M.S. Ananda Rama ... Advocate]
Ve 4
1. Union of India,
- represented by the Secretary,
Ministry of Defence,
Central Secretariat,
New DElhi—11 .
2. Chief of the Air Staff,
Vayu Bhavan,
DHQ PO New Delhi-11.
v 3. AXC -in-C,
HQ Training Coanand, IAF, :
Hebbal, Bangalore-560 006. _ ... Respondent

[Shri M.S. Padmarajaiah ... Advocate]

" This application having camre up for hearing before this

/ o0 W‘Eﬁ%lh@l today, Hon'ble Mr. Justice P.K. Shyansundar, Vice-Chair-

s made the followmg

OQRDER

) *z"/ and learned Standmg Counsel Shri #.S. Padmarajaiah for the res-=
' pondents it seems to us that the respondents may dbnsider the
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case of the applicant for appointment on oanpassionate ground,g
subject to there bemg a post avaxlabl@ inbo whxch the applicant
can be absorbed and also subJect' to the guldelmes set:%’f

;in ‘these matters.

vlith these observations which. may be treated

.. as_directicn this agolication is Jlspoaeﬁ QfE,.
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From: | , . S Bangalore

Smt Kanika Mary . ‘ Dt., 30~-4-1993
w/o late George,

Saffaiwala (AMT) TIW/990,

residing at No.49, 0Old No.l1l7,

Sathyanarayana Temple Street,

Uk%oor, BANGALORE-560 008.

To ’ ' | ' - )
The ADC -in- C,.

HQ., Training Command, I.A.F.
Hebbal, Bangalore-560 006.

Respected Sir,

Sub: Joining report - regq.

I,ftﬁe undersigned begs to submit as follows.
for your kind éonsideration:

(1) My late husband is an employee in your
Establ ishment, he di¢d in harness on 8.1.1989 leaving me.
At the tiﬁe of his death, my husband had rendered 12
years of continuous service in the Airforce as a Défenée
Civilian Employee. »On and after his death, vide ny

répresentétion dated 12;4.1989, I sought employment on

' compaasionate grounds.in lieu of my husband's death.

Thereafter, I made several .representations to appoint

me on compassionate grounds and the same have been

turned down on an untenable grounds. Being aggrieved

by the orders, I had left with no other option, approached

the Hon'ble Central Administrative Tribunal, Bangalore
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in Appiication No. 655 of 1991. While allowing

the said application, the Hon'ble Tribunal in ltS

order dated 2.4.1993 dlrected you to. app01nt me on

compassionate grounds. I am hereW1th enclosing

the orders passed by the Hon ble Centra] Adminls-

trative Tribunal, for your kind perusal.

i
| | o
- (2) I submit that after my husband's death,

T am £inding it very difflcult to eke out my liveli-

hood in these hard days. Therefore, I humbly request

you to appeoint me on compassionate grounds without
any further delay i{n the matter. I hope that my

representation will yield fruitful results.

Thanking you,
vours faithfully,

é/wwg/fﬁﬂa»f'77%.

Bangalore o - v e
pated: 30-4-1993 "(KANIKA MARY)

Encl: as above.
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34 years, residing at No.49, Sathyanarayana Temple

4n your esteemed or

contained in the Government Order she sou

ﬁ\\«Nﬂe>mAmﬁa,.(:

* B.A. (Hong) LL_is o7 12> : ‘ Chambers :
ADVOCATE Chandrasekhay Complex,
No. 27, 1st Main Road,
& - [ Flooy, Gnqdhlnagat.
‘ . BANGALORE-560 009,
M.S5, ANANDARAMU mMA LIB , PHONE : Off : 264267
To3 : REGD. POST. ACK. DUE Residence :

‘Ganesha Nllaya*

) | 26729, Sankey Road Cross
™he ACC ~in- C

.

) R ) Abshot Layout
8., Training Command IAF, BANGALORE-560 052
s BANGALCRE-560 006, : ' -PHONE : 263723

Respected Sir, 29.6.1993
- @nder instructions from my client Smt.Kanika Mary

w/o Yate George, daughter of late Raju, now aged about

Street,

W soor,Bangalore-8, I 1ssue this legal notice to you as

anders

1. My client instructs me that she is the legally
wodded wife of late George who was working as Safaiwala
ganisation 'died in harness with effect
froem 8,1,1989 1eaving' behind my client and hix as the sole
Bmiviug_lega-l_ heir. 1In accordance with the guidelines
' ght for appoint =

BBt on compassionate grounds, in liey,of the death of her
husbhand, 7The ‘reasonable

our ciient seeking
has beon arbitrarily

and legitimate request made by

appointment on compassfionate grounds

turn-down vide Endo:semen; dated

12,1.1890 and also her further representation has also B
been turned down vids Endorsement dated 26.3,1990 and -
boing aggrieved by the endorsements she had no othar

..2



,option but to file an application under section 19 of

-
the Administrative Tribunals Act, 1985 (hereinafter o A--
roferred to as the °ACT') in Application No.655 of 1991

and the same has been admitted and notices have been
oxdered, The Hon'ble Central Administrative Wribumalg
'Bangalore, in its order dated 2.,4.1993 ie., the final

order with a direct;on to consider the case of the

applicant for appcintment on compassionate grounds, *)
Bven after the lapsé of three months, no steps whatso-
ever has been taken to see that the directions given by v

the Hon'o-le Central Administrative Tribunal, Bangdlbﬁa
are carried out with due respect and regard. My cllant
rala@ handed~OVcr an .office order Jated 15.3, 1Q93 and a
RBrox Qo;y of the same is enclosed herewith for. your
kind perusal. As could be saen tnwre:roq Smt.Vasantha~-
Bumari, is appointed under the indigent circmnetances
in the grade of Safaiwala against thdexisting regularc

‘vacancy at the unit with oeffect from B.3.1i993. She is

also situated like our client, in all respects, There=
fore, not considering the‘case of my client for appoint- J
ment on compassionate is unjust, arbitrary and violative

of Articles 14 and 16 (1) of the Constitution of Incdia.
Hence, this legalnofice.

&

2. The order passaed by the Hon'ble C.ALT.
shall have to be carried out in its true spirit and

.3




7K. SUBBA RAO, B.A. (Hons) LL.& ~y - Chambers :
S ADVOCATE : Chandrasekhar Complex,
' &

No. 27, 1st Main Road,
M8, AHRHEARAEUv MA LLB
E Advocate

I Floor, Gandhinagar,

K4

o

BANGALORE-560 009,
PHONE : Off: 264267

- N . . Residence :
J—'){ r’p { ()S i. I\{.I\, ’””‘_ 'Gmtcnha N“hy“' AR
26,29, Sankey Road Cross
Abshot Layout
C . : BANGALORE-560 052
Q h . PHONE : 263723
g : 29.6,1993
-3 R
my client is now under the

Varge of starvation ang
v destitution, '

-

-

3. She further instructs me that sha
@ meagre pension of 0s

with her 01d ang ailing mobher and she has got unmarried

”l&aéers. and unemployed brother. out of the maagré'penaton
of B.790/~ she has to pay a sum of 5e400/~ towards the
rent and with the femaining amount of Re390/~ she ig
un2able to maintain both ends. She has no othaer sgurce

< of income except tbe.Penaion.

18'draw1ng

«790/~ per month, She {s residing

4. My client further instructs me ta state that
she 18 studieg upto Bth ard and she is eligible anpd

appointed to the post of

stand

. unjust and contra

ry to theguidel ines issued
by the Government of India

from tina to tine,

Se Under these Circumsiances, the reque st made

.4
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;'by our client seeking appointment on compassionata L. At

grounda is.  genuine, bonafide, reasonable and justified,
f%ereﬁore,vl hereby advise you to carry out the directions
of the Hon'ble Central Administrative Tribunal, in its
entirety. after tahlng into consideration by conduct ing
a datailed invastigation in the matter and to. appolat
client to the post of safaiwala within a fortnight J

ﬁkom the data of issueance of this legal notica. Failing
tL comply with the deamands mgde in this noticeomy chient

@ no other orption, but, to initiate appropriate contempt

proceedings against you and all the concerned at your
gLat and risk.

The charges of this legal notice is quantified
ag’ m35@@/~ which you are 1liable to pay to my client,

Yours faithfully,

(MsS4 ANANDA RAMU) J
Advocate
Encleosure: As above,

iy
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'T~CENTRAL ADMINISTRAT IVE TRIBUNAL
| NGALORE BEWCH

Contempt Petition Na.24/1993.'in

RPPLICATION NO(S)

rSecond Fldof;

Commercial Complex,
Indlranagar
Bangalore-560038

Bated:3 ) SF P 1993

655 of 1991,

ﬂPPLICﬂNTS‘Smt Kanlkamary v/s.'RFSPONDENTS Sri.A.K. Bhatnagar,

. T4,

1,

2.

Sri.D,I.Devendran,
Advocate,No.27,

First Main Road,

Frst Floor, '
Chandrasekhar Cémplex,
Gandhinagar,Barigalore-9.

Sri.M.S.Padmarajaish igh,
Central Govt.Stng.
High Court Building,

‘Bangalore-l.

ounsel, -

Subject:-

ecretary,Ministry of .
Defence, NDelh1 & Others.

Foruardlnq of cqples of the Ordergpassed by

the Central hdmlnlstratlve Trlbunal,angalore,

Please find enclosed hereulth a copy of the

.URDER/STAY/INTERIM URDER
above said appllcetlon(s) on

gm*.‘_ o

paosed by this Tribunal in _the

22nd September 1993.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
' BANGAIORE BENCH : BANGALORE

DATED THIS THE TWENTY SMD DAY (0} SEPI'EI‘@BER 1993
Present'
Hon'ble Mr, Justice P.K. Shyamsundar ... Vice-Chairman
Hon'ble Mr.AV. Ramakrishnan . Member [A]

OONTEYPT PETTITION NO.2:4/93

Smt. Kanikamary,
W/o late 1. Geotge,

Safaiwala (PMT'] TTW/990,

residing:at [old No.17],

New No.49, Sathyanarayana

Termple, Ulsoor, o
. Bangalore-560 008. «se Petitioner

(Shri D.T. Devendra ... Advocate]

Ve

1. Sri A.K. Bhatnagar,
Secretary, Ministry of Defence,
Central Secretariat,
New Delhi-110-011.

2. shri S.K. Kaul, -
Chief of the Air staff,
Vayu Bhavan, DHQ PO,
New Delhi-110 011.
3. Air Marshall V. Puri
AQ'O.’C- in c.'
HQ Training Command,
I.A.F. HEbbal, . C .
Bangalore-560 006. - .+« Respondents
| [Shri M.S. Padmarajaiah ... Advocate]
T’m.s petltlon having come up. for admission before thls Tribu-

nal today, Hon' ble Vice Chairman, made the following:
ORDER

1. Having perused the proceedings of the Indian Air Force Board
of Offloers, Oourt of Enqulry, IAF, we find that the dlrectlon

"\ of the Tribunal in the matter of appointing the applicant on

_ | compassionate grounds. has been heeded to by the institution,
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‘ but they have however, not found it possible to accommodate the

applicant. R
2. Under the circumstances there is no room to accuse the réspon—
dents of having not camplied with the directions of this Tribunal.
The respondents havé considered the applicant for ‘appointment
on campassionate grounds to give her a job if that was possible.
Earnest effort having been made in that connection and inspite
of it, it is had not been possible to give an appointment to
the applicant, with the result, they certainly do not expose
themselves for action in contempt. We therefore dismiss this
application but observe that it will be open to the applicant- =
to seek regular selection. ‘

1l
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LaiRAL ADBLE ATIVE TRIBTEAL
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